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-

(cxxi) Report of the Shivpuri Guna
Kshetriya Gramin Bank, Shiv-
puri (M.P.) for the year ended
the 31st December, 1982, toge-
ther with the Accounts and the
Auditors” Report thereon.
[Placed in Library. See No. LT-
7415/83],

12 04 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secre-
tary—General of Rajya Sabbha :-

“In accordance with the Provi-
sions of sub-rule(6) of sub rule 186 of
the Rules of Procedure and Conduct
Business in the Rajya Sabha, I am
directed to return herewith the Appro-
priation (Railways) No. 5 Bill, 1983,
which was Passed by the Lok Sabha
at its sitting held on the 12th Decem-
ber, 1983, and transmitted to the
Rajya Sabha for its recommendations
and to state that this House has no
recommendations to make to the Lok
Sabha in regard to the said Bill."”"

12 05 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
Sir, with your permission, I rise to annaunce
that Government Business during the week
commencing the 19th December, 1983, will
consist of :

(1)  Consideration of any item of
Government Business carried over
from today’s Order Paper.

(2) Consideration and passing of the
following Bills, as passed by Rajya
Sabha :
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(@ The Criminal Law (Second
Amendment) Bill, 1983.

(b) The Punjab Samitis and Zila
Parishads (Temporary Super-
session) (Second Amendment)
Bill, 1983.

(c) The Indian Railways (Amend-
ment) Bill, 1983.

(3) Consideration and passing of the
Banking Laws (Amendment) Bill,
1983,

(4) Discussion under Rule 193 on the
reported espionage activities in the
country on Tuesday, the 20th
December, 1983.

(5) Discussion under Rule 193 on the
import of animal tallow on Thurs-
day, the 22nd December, 1983.

sit T a@ vt (faafoa) @ qeors
WEET, AT qAqTg & a0 gIA ¥ qgw
g famafafaa fawn odg & mfas feg
S | > ge—

T AW F T fHEET A gEwr
fae aH1d @ &1 g7 ogar  fAsft ey
F1, fde™ grr @A] TU T FT A
ART 9T TET 2 qTAT | TR, @EHTLT 9T
T FfFet F Igdr T fEEET oS
wAAL FT AT IBFT S FA F 10
Y AT fgs & sfas 12 s0F fagem
ger 2 § | ‘awfam ofwar F eaw
F A1 Qi d@ ¥ Far g #EA
grgar & f& faea fargenl X agw & —

(&) AT Ry Y T FT qew
aag 9T farar s aqar o sars
gL ¥ 9% fFrgm &1 w9t A &, I @<
9T AT AT G NfqT F, FaT &
TFTAT e HY sqT afga faet grar aaw

FE I T4 & |



347 B. 0. H,

(arr) forg &r & rgar w9 & faed
gl I9F 9 § &9 AIAIG fHATHI2Y 33-
fag drar q& sgar R G @ Goa
g7 gifeq FT ggarfas 9T g T947
qwTe 39 & Aqave fAgif@ 79 a3
FTAA I 9T 489 T |
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W az gafaz @ @Eq €, gy fEEE
W ag afaz @ G957 § 97 fFarT A7
Sfag arra qeg e M3 & I A
fifa fagifa 77 F fag @137 gamd 97
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() gRER &1 sr@ard # fammgd
g &1 Aifa ¥ qfvaga &war =iz @iz
Bi7 HT A fFew & sr@ard &1
fasiraw 37 7 I FET 9@rfEO |

SHR] CHINTAMANI PANIGRAHI
(Bhubaneswar) : Sir, I suggested to the
Government to include the following item
for discussion in the next week.

M.M T.C. procures annually around two
million tonnes of iron ore from the different
mines in Orissa. On the basis of the pro-
curement programme, a number of iron ore
mines were developed and infrastructural
facilities were created, at considerable capital
investment.

Thousands of Workers are engaged in
loading and unloading activities at different
mines and at Paradip Port, But a serious
situation cropped up when the M M.T.C.
decided to completely suspend procurement
of iron ore from Orissa. The implementa-
tion of the decision of M.M.T.C. has led to
the closure of those mines and thousands of
workers are now thrown out of employment,
Immediate steps should be taken to over-
come the present crisis.

PROF. MADHU DANDAVATE (Raja-
pur) : Mr. Speaker, Sir, I would suggest the
following item to be included in the list of
business for the next week.
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The Constitution has definite provisions
regarding the promulgation of Ordinances

and the period for which the Ordinances can
survive.

However, the spirit of our democratic
constitution is being destroyed particularly
in a State like Bihar where a procedure of
repromulgating Ordinances has been io-
geniously devised to manipulate the survival
of the same Ordinance for years together.

This practice of indiscrimanate repro-
mulgation of Ordinances in large number of
cases is repugnant to the spirit of democra-
tic Constitution and some time should be
allotted to discuss this matter in the Lok
Sabha threadbare.

Just to give you one instance. In Bihar,
the sugarcape Ordinance which was first
promulgated on Japuary 13, 1968 has been
re-promulgated 38 times till 1981

MR. SPEAKER : Are you talking of the
present or the past ?

PROF. MADHU DANADVATE : 1 am
talking about right from 1967 to 1983,

MR. SPEAKER : 1 think—1 do not
know—the Speaker told me that they have
gone over. I will find out. We will discuss
this subject also in the Speakers’ Con-
ference,

PROF. MADHU DANDAVATE : You
may express that this matter should be dis-

cussed. I hope, you will give your attantion
to this. This is more addressed to you
than to the Minister of Parliamentary
Affairs.

SHRIMATI PRAMILA DANDAVATE
(Bombay North Central) : Sir, I would like
the following item to be included in the List
of Business for the next week.

In 1980, there were raids and searches
by the Enforcement Branch of RBI on the
premises of M/s. Mackinon Mackenzie as
also on the residential premises of its Direc-
tors and proceedings are pending. The
penalty for infringement of FERA works out
to more than Rs. 3 crores, and yet more
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than 3 years have passed without any action
being taken even though incriminating docu-
ments have been found and show-cause
notices have been sent,

In reply tomy Q. No. 5326 dated 26-8-83
on the subject of the raid on M/s Machinon
Mackenzie, the Miister had confirmed the
raid and stated that incriminating documents
were seized during the raid and investiga-
tions were proceedings with a show-cause
notice being issued. This was in the year
1981 and the report of the adjudication was
also expected.

When the prosecution for infringement
of FERA was still pending, how did the RBI
permit the sale of foreign held shares ?

It may be mentioned here that some
Members of Parliament, share holders and
the employees union have written to Govern-
ment to prevent M/s Machinon Mackenzie
in disposing of its shares. From reports it
appears that company has not responded
and no report of the adjudication is also
available,

In the interest of fair play, share-holders
investmenis and employees interest, a full
discussion on this is essential so that the
Government would come forward with the
action they have taken or contemplate to
take

SHR1 CHITTA BASU (Barasat) : Sir, 1
would like the following two items to be
included in the list of Business for the next
week.

The Election Commission’s report has
since been presented to this House on
December 13, last by the Minister of Law,
Justice and Company Affairs. The report
contains a recommendation for the imposi-
tion of President’s rule in the States when-
ever an election is called for the States.

This recommendation has generated a
countrywide controversy, There is no pro-
vision in the Constitution to impose Presi-
dent’s rule at the Centre. By the device of
imposing President’s rule, the Centre wants
to gain control of the State administration
and use it for partisan proposes for impro-
ving their electoral prospects.
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The House should get an opportunity to
discuss the report, Adequate time should,
therefore, be allotted in the next week for
such a discussion.

Secondly, more than 2.5 lakhs of jute
workers are scheduled to go on a strike for
indefinite period on the demand of the
nationalisation of the industry and other
demands with effect from January 16, 1984
The demand for the nationalisation is no
longer a demand for the jute workers alone.
It has become a demand for all who are
interested in the nationalisation of the indus-
try which occupies an important place in
our national ecomomy. A statement from
the Minister is called for indicating the
Government’s attitude towards it

Wl gOaREw @fear  (ISHA) ¢
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gqurfas qrfaca § )
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¥ 91 fawm AW geaE FT FEAR!
¥ gfmfaa fex s

PROF. N.G, RANGA (Guntur) : Before
you go to the next point, may ] congratulate
you and the Leaders of the Opposition for
having adopted this very healthy and whole-
some practice of stating all these points in
such an orderly manner, one after the other,
instead of pursuing the earlier practice of
taking up all outstanding work at one and
the same time, making it difficult to under-
stand what they want to say.

MR. SPEAKER : You are under some
i1llusion, Sir !

(Interruptions)

SHRI P.K. KODIYAN (Adoor) : Sir, I
wish to suggest the following two subjects to
be included in the list of business for the
next week ...

MR. SPEAKER : Are you reading from
the text or something extra ? Whatever is
said outside the text should not go on
record.

- SHRI P.K. KODIYAN : (1) Reported
move by the Centre to return to the private
sector certain sick industrial units of West
Bengal taken over.

(2) Discussion on Sports Policy.

12.22 hrs,

(SHR] CHINTAMANI PANIGRAHL
in the Chair)

At W e, |t (JgEET) ¢
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SEATT FIAT E -

1. ey w3w & feamEy & qosifaar
grar®k, &1 A Segl gar  fEgr @,
oq. &Y. HI. g7 QU @I ferar wAT |
feg qarora & a1y wAW &7 AT FEH

R a1 JeaT fegrat & qar fwar
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2 feg wa &1 @ goEw IT
Firgd § AET-F1H FT E | UHA
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AT HTITHT qCATIE F1 ATH QAT FT F7T-
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FTT FIFAT FIAGTET KT AT TS |
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SHRI BUTA SINGH : Mr. Chairman,
Sir, I have listened carefully to the points
raised by the hon. Members. As you know,
we take all these points to the Business
Advisory Committee and they allocate the
time for discussion in the House.

Sir, you will realise that the total time
available with the Business Advisory Com-
mittee is taken more by the most important
points raised by the hon. Members here.
So. in the Business Advisory Committee, the
list contains only the official business to be
introduced by Government. As you will
find very important issues like a discussion
on the animal tallow and another discussion
have also been included, That will take
about 12 hours. There will be hardly any
time left. Even then, I will take these mat-
ters to the Business Advisory Committee in
case the Committee can find some time.
Otherwise, the points mentioned by the hon.
Members will be sent to the various Minis-
tries. In addition to my effort to take
these to the Business Advisory Committee,
I will see that the attention of the appro-
priate authorities of the government is
drawn to the points raised by the hon.
Members.

MR. CHAIRMAN : Now, the House
will take up further discussion on the Reso-
lution of the National Health Policy. The
Minister.

it fareas fag : aamafa agreg,
a4t uF qrg gA A0 |

aumafa g2veq : a1 |

st farreat g : sy @ WY ST A
@l e fagr g, 3@ 9T vw fuqz
araa fqw |

MR. CHAIRMAN : 1 have already
called the hon. Minister. There is no pro-
vision like that. So, the Minister will
Continue.
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RESOLUTION RE: NATIONAL
HEALTH POLICY

THE MINISTER OF HEALTH (SHRI
B. SHANKARANAND) : Mr. Chairman,
Sir, since the attainment of Independence,
the country has made significent progress in
improving the health status of its people.
Smallpox has been completely eradicated,
malaria has been successfully contained and
considerable headway has been made in
control of leprosy, T.B.. Blindness, filaria
and several other diseases. However, the
planning process has contributed to the
development of a nationwide health care
infrastructure, which is largely hospital
based. '

While addressing the World Health As-
semhly in May 1981, our Prime Minister
observed—1 quote :

‘In India we should like health to go to
homes instead of large numbers
gravitating towards Centralised
Hospitals. Services must begin
where people are and where
problems arise '

Also, India is a signatorv to the Alma
Ata Declaration of 1978 which aimed at the
attainment by all people of the world by
the year 2000 of a level of health that will
permit them to lead socially and economi-
cally Productive lives. The objective is sought
to be secured through the primary health
care approach.

The Government of India have reviewed
the efficacy of the strategies followed in
the past and have evolveda  National
Health Policy which aims at taking the
Services nearest to the door-steps of the
People and ensuring fuller participation of
the community in the health development
process. It has been recognised that if the
quality of the lives of the people is to be
improved, their health status must be raised.
In this perspective, health development is
to be viewed as an integral part of overall
human resources development. Consequently,
a coordinated approach is sought to be
established among all the health-related
programmes, for example, protected water

—



